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O:NIRAL AQ\UNI S.,..HA TI VC TRIBUI\Y\L 
ALLAHABAD BENCH 

RESERVCO 

Origi nal Applicati on No. 852 sU.. 1994 

As hi sh Kumar & Others 

Union of Indi a 
and Others 
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Versus 
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Hon ' bl e Mr. Maharaj Din, Member ' J' 
Hon ' ble Mr._K. Muthu Kumar. Member. 'A' 

I 

Applicants 

1-tespondents 

{ By Hon' ble Mr. Maharaj Din, Membe r 'J ' ) 

The three applicants moved a joint 

applicants see king t he rel ief to i s sue directi on t o 

the respondents to trea t their application foDil for 

appeal ing in Civil Services(Prel . ) Examination, 19 94 

proper a·nd allow them to a ppear in the examination 

:3tchedul ed to be held on 26.6 .94. 

2 . The relevant facts giving rise; to this 

application are t hat the applicants submitted the aPP­

li cations to t he Union Publi c Serv~ ce Gommission(herein 

after referred to U.P.S. C) on prescribed fo zmat to apP­

ear .tn Civil Servi ce s (Prel.) Exami nation, 1994. It is 

stated that the applications of the applicant no . J. an d 

2 were rejected by the u. P . s .c. on tttle gro und that they 

failed to sign the declaration column of the application s. 

The a pplication of t he applicant no . 3 was reje cted on the 

g round th .... t he l eft blank column no.8 meant for educational 

qualifi cation. The applicants claimed that they fulfil 

the requisite qua lificatio n anu are al so o therwise 
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eligiblo to apPear in Civil ~rvi ces(Prel.) Examination, 

199~~ · According to them their application forms cannot 

be rejected for non signing of declaration column or on 

the ground that 1:he column meant for educational quali­

fication was left: blankjas they have not concealed or 

suppress ed any material fa ct. 

The respondents have fil ed the counter-

affidavit and resisted the cl aim of t he appl icant inter­

a lia on the ground that the u.P.s.c. have been en~usted 

with the duty of conducting examinations f or the purpose 
~ Jv..d..a'L 

of recruitment to the Civil Services of the UnionAunder 

Articl e 32::> of the eo nstitution of India and these exom-

ination are conduct ed in a ccordan ce 1uith the condition 

of elEgibili ty prescribed by the Covernnent of India. 

The rules for this e xamination contain eligibility con­

ditions including age limit, educati.onal ~alification, 

scheme and syllabus etc. are framed and notified by the 

Governme nt of India . So far as u.P.s.c. are concerned 

they noti f;y and conduct the Civil Se.rvices Examination 

in accordance wi. th rule s w--1hi. ch are statutory in nature. 

According t o res ponde nts if the i. ncomple te applica tion 

forms are submitted t Ley are liable to be r ejected as 

per rul es notified for conducting the examination. 

4. We have heard the learned counsel f or 

the parties and perused the r ecord . 

5, As reg ards non-filling of col umn no.8 

regarding educational qual i ficatio n, the U . P . s. c. have 

agreed to all ow such candidates who left bl a nk the 

~ educational yualification column .vi cte letter dated o9 •5 •
9 4
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Thus the case of aPplicant no. 3 is covered by 

such letter i ssued by the u.P.s.c. and the u.P.s.c • 
..1-

have J6now no problem to all ow the applicant no.3 

as well,~ to appear in the Civil Services{Prel.) 

Ex amination, 1994. 

6. As .ttegards ap plicant no. J. ana 2 who 

failed to sign the declaration col umn, it has been 
.... 

contended on behalf of the applican~that for this 

mistake their forms canno ·t be rejected as it is not 

covered b y the ground mentioned in Rul e 14 of the 

notification . Rule 14 of notification particul arly 

deals with concealment or suppressi on of fact on 

which the aP t-~lication form can be rejected,. but 
tL 

her~ rf1 the c a se of applicant no.l and2 is altoge t her 

different a s t hey fai l ed to sign the declaration 

col umn . It is also contended on behalf of the 

appl i ca nt t hat the Commiss ion itsel f have permitted 

th e ca ndid ates who ~ left blank t he colwnn of date of 

birth and educational quali fi cation, so it is dis­

cr i minatory and viol ation of Ar t icle 14 o_f Consti­

tution o f India to reject the appl ica tion form of 

a p!Jlicant no .l and 2 who submitted the applicat ion 

unsigned. The cont e ntion putfor t h by learned 

counsel for t he a ppl ica nt i s not a cce ptable to us 

because t he commi s s i on l1ave allowed the appl ica nts 

who left .ce,tain col umn of the a ppl ication fonn bl ank . 

but, had submitted the appli cation fonn dul y si gne d . 

Since the applicant no . l a nd 2 have s ubmitted the 

applicati on fonn u n si.~ned , thcre fo re, they ca nnot 

be tr-ea ted to be t he candidates to ajJt-}ear in the 
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Civil ;:)e.rvices{prel.) E >~aroination, 1994 in any manner . 

If, the declaration is l ef t bl ank , the Commi s sion 
4-

cannot held the candi dates re sponsibl e or guilty for 
Ml(_ 

furni shing the in corre ct informa tion ha s been dealt ,.... 
4t-
~in Rul e 14 of the notifi ca tion. TI1e rejection 

of the appl J. ca tion forms of appl icant no .1 and2 in 

such circui'nstances cannot be trea ted as d.iscriminatory, 
~'l--

as such their application form$ pa-s been righ t ly rej e-

cted by t he U . P .s.. ~. 

7. 

,.,._ 

"'" (>C CLC In view of the discussion made"- the 

u .. P . S . C. is directed to all ow the applicant no.3 to 

appear in the Civil Ser vi ces(Prel.) Examination, 199 4 

on being satisfied tha t he po s sessed the re quisi t e 
~~I!'L. 

educational quali fication and ohter w.] seA eligible to 

appear in the examination . 

a. The applicati o n of appl i can t no .1 and 

2 are hereby dismissed bei n~ devoid of merit. 

Member (A) ;.tember (J) 
vd-

All aha bad, Dated ~3 June , 1994 

I h\ . M./ 
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